
157       Motion re. Thirteenth [27 NOV. 1973] Commissioner for       158 
Report of the  ' Linguistic Minorities 

The question was put and ihe motion was 
adopted. 

SHRI NITI RAI SINGH CHAUDHURY:  
Sir, I move: — 

"That the amendments made by the Lok 
Sabha in the Bill be agreed to." 

The  question   was put  and  the  motion \ 
was adopted. 

MOTION RE: THIRTEENTH REPORT 
OF THE COMMISSIONER FOR 

LINGUISTIC MINORITIES 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): Sir I beg to move:— 

"That the Thirteenth Report of the 
Commissioner for Linguistic Minorities for 
the period from 1st July 1970 to 30th June 
1971, laid on the Table of the Rajya Sabha 
on the 23rd August 1973, be taken into 
consideration." 

Sir, we are going to discuss the Report of 
the Commissioner for Linguistic Minorities. 
It is unfortunate that the author of this 
Report, Shrimati Debaki Gopidas, the former 
Commissioner for Linguistic Minorities, is 
no more. She died in the air crash near Delhi 
on the 31st May 1973 while returning from 
Madras. It is unfortunate that her advice, 
during the course of the debate on this 
Report, isN denied to us. 

Sir, as the House is aware, in accordance 
with article 350B of the Constitution, the 
Office of the Commissioner for Linguistic 
Minorities was set up in July, 1957. The 
main functions of the Commissioner are to 
investigate, in accordance with the 
provisions of article 350B(2), all matters 
relating to the safeguards provided for the 
linguistic minorities and to report to the 
President on these matters at such intervals 
as the President may direct. The 
Commissioner   is   expected   to   send     the 

Report to the President as and when required 
by him. But, Sir, now Annual Reports are 
being prepared by the Commissioner for 
Linguistic Minorities and are discussed in 
this House often. Now we are considering 
the Thirteenth Report of the Commissioner 
for Linguistic Minorities. 

Sir, the Commissioner has made some 
remarks in the Report on the safeguards, on 
the working of the safeguards, for the 
linguistic minorities. 

 

THE  VICE-CHAIRMAN   (SHRI  V.   B. 
RAIU): You are raising the question of 
quorum only? The concerned Minister is 
here. 

SHRI   P1TAMBER   DAS:      They     are 
caught on the wrong foot. 
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SHRl F. H. MOHS1N: I was saying that the 
Commissioner for Linguistic Minorities 
prepares annual reports, furnishing information 
about the extent to which constitutional 
safeguards have been complied with by the 
State Governments and then implemented by 
the various State Governments also. The 
Commissioner also receives complaints from 
various linguistic minorities and takes up the 
matter with the State Governments concerned to 
meet their grievances. The Commissioner as 
such is now a very important link between the 
States and the Centre and also in meeting the 
grievances of the linguistic minorities in every 
State. 

Sir. before the reorganization of States on 
linguistic basis, many of the States were 
bilingual or even trilingual. But even after the 
formation of the States on linguistic basis, the 
problems of the linguistic minorities still 
remain, and in some of the States, really 
important complaints are received very often. 
They are taken up by the Commissioner for 
Linguistic Minorities, and after the report is 
presented the Central Government also takes up 
those grievances with the State Governments 

con-concerned. The safeguards are provided 
in the Constitution, but often at the meetings 
of the Chief Ministers and the Education 
Ministers of all the States concerned, the 
problems of linguistic minorities are dis-
cussed and the decisions arrived at also got 
implemented by the State Governments. And 
I am happy to say that co-operation of the 
State Governments is somewhat encouraging. 

Up till now, 12 reports have been laid and 
discussed here. Now I shall be very happy to 
hear the observations of the hon. Members of 
this House on this thirteenth Report. Before 
saying much about this Report and its 
implementation, I would be very happy to 
hear the Members' remarks on this Report. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): There is one amendment by Mr. 
Jagdambi Prasad Yadav. Are you moving, 
Mr. Yadav? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You can go on, Mr. Mohsin. We 
are ringing the quorum bell. 

SHRI F. H. MOHSIN: Yes, Sir. I was 
mentioning that the Thirteenth Report of 
the Commissioner for Linguistic Minorities 
is being considered. Sir, as is usual, he 
prepares the Annual Reports. 

(Quorum   bell   rings} 

SHRI K. CHANDRASHEKHARAN: 
Sir, Opposition Members have to respond 
to the quorum bell. 

THE VICE-CHAIRMAN: Everybody 
has got the responsibility, you see. 

THE  VICE-CHAIRMAN   (SHRI  V.  B. 
RAJU):  Yes,  the Minister. 
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SHRI J. P. YADAV  (Bihar): Yes. Sir. I 
beg to move:— 

"That at the end of the Motion, the 
following be added, namely:— 

"and having considered the same, this 
House is of the opinion that the definition of 
'Linguistic Minorities' on which the Report 
is based should be changed so that the facts 
and figures contained in the Report do not 
depict a misleading picture." 

The questions were proposed. 
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SHRI N. R. CHOUDHURY:  (Assi Sir,  

while  going  through this Report point that 
struck my mind was whethe are really sincere 
about solving the prol of the linguistic 
minorities in the cou; According  to  the  
Government of     I Memorandum  of   1956  
as  also  the  8 ment  by   the  Chief  Ministers  
in  Auj 1961, we formulated a national policy 
till date we have not been able to foi it up and 
as a result, even after 25 y> of independence 
we have to face lingu riots in different parts 
of the country. 

Sir,  we  formulated  a policy  but  tli was 
no such thing as an institution or ot nisation 
to supervise or review the differ steps   taken   
by   the   Union   territories State 
Governments and as a result of tl the  State  
Governments,  even   though  I leaders may 
be sincere, had to succumb the   chauvinistic  
pressure     of  reactions forces of the States.   
The Chief Ministe Conference of  1961  felt 
that zonal cou cils could serve as the best 
forum for t, purpose   of   supervision   and   
review.   B what happened?   After August,   
1964,  t today the zonal councils never met. 
Als the Commissioner says in his Report   o 
page 114:— 

"Replies from the State/Union tern tory 
Governments/Administrations ar not received 
and when they are forth coming, also they do 
not always appea to be satisfactory. At the 
same time the extent to which this office can 
take up independent investigation to find pui 
the causes of the decreases in the facilities 
are still limited." 

So, though there are some safeguards in 
>our 1956 Memorandum and also the Chief 
Ministers' statement, these safeguards are 
never implemented. As a result even m this 
year of 1973 when we are discussing this 
13th Report of the Commissioner for 
Linguistic Minorities, in different parts of our 
country the problems of linguistic minorities 
stdl remain and in certain parts of the country 
today when we are discussing this Report 
here in this House, peace is also not there. 
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Sir, last November when we were dis-
cussing the 12th Report I mentioned certain 
things about Assam. You know, Sir, in this 
Annexure item No. 10 on page 136 —extract 
from statement issued by meeting of Chief 
Ministers of States and Central Ministers 
held in August, 1961—it is mentioned:— 

"The question of affiliation of schools and 
colleges using minority languages to 
universities and other authorities situated 
outside the State was considered. It was 
agreed that in most cases it should be 
possible to arrange for the affiliation of such 
institutions to universities or Boards within 
the State, but where there were insuperable 
difficulties in making arrangements for such 
affiliation within the State, they might be 
affiliated to universities or Boards outside 
the State." 

This is a clear provision and this provision 
is there in the Constitution itself also. The 
linguistic minorities of the State of Assam 
are demanding that this safeguard should be 
there and they should not be deprived of the 
opportunity of having their university 
education through their mother-tongue. You 
know hundreds of people gave their lives 
during last year's language riots. After that a 
peaceful movement was organised in the 
District of Cachar and there was an 
agreement between the then Minister of State 
for Home Affairs, Mr. K. C. Pant, the Chief 
Minister of Assam and the Cachar leaders. In 
that Agreement all the parties agreed that 
they will give up agitational approach and 
the matter will be taken up with the 
university authorities and both the State 
Government and the Government of India 
will assist the people of Cachar for 
attainment of their language rights but, Sir, 
after that one year has passed and nothing 
has been done in this matter either by the 
university or by the State Government or by 
the GoTern-ment of India. As a result a 
separatist movement is now in the offing in 
that part of the State and I am afraid that 
unless a tangible workable formula is 
worked out either by the Government of 
India or the State Government to solve this 
problem 
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ot medium of instruction I am the 
separatist movement will gai and 
ultimately what will happen cannot  say  
today.   Sir,  the   Bo were  the  original  
settlers  of th( Assam and they are also 
demar language.    They do not support 
uage policy adopted by the Gove Assam 
and the university there, suit what happens 
there will be a telegram  which I  will  be 
jus This  telegram  is  addressed  to  I 
Minister,  the  Home  Minister  ai 
Members    of   Parliament.   The says : 

 

"Large scale police atrocities tribals of 
Assam going or arrested in hundreds. Plain 
Council and Linguistic Minori Committee 
leaders of Kokrajh ing Prasenjit Brahma 
and Bhattacharjee arrested undei Paddy 
harvesting badlv affectec paralysed." 

 

Thus is the telegram.    When w cussing 
this Thirteenth Report of missioner for 
Linguistic Minorities also like to draw 
your attention other  points  about  Cachar.    
Thi1 was originally a part of the then 
Bengal.    At the time of partition country   
Bengal   was  partitioned part of the then 
Sube of Bengal w on to Assam.    Formerly 
the Go of India had  declared  their  inter 
constitute a Purbachal Pradesh the wards 
somehow they dropped the that part was 
tagged on to Assan that is a completely 
Bengali-speal geographically separated 
from th< Assam.    Now,   the  Assam  
Gover trying to impose Assamese in thai 
the   State  as   a  compulsory   langi the 
secondary stage and also in the and 
Dibrugarh universities, in the versities of 
the State, they are nov ing over to 
Assamese as the  only  m instruction  in  
the  universities.    A suit, the demand for 
Bengali as a of   instruction   rose   in   that  
part State.   There   was   a  peaceful   Sa 
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I Shri N. R. Choudhury] movement last 
year and an agreement was leached belween 
the Central Government and the Assam 
Government and also the Cachar leaders, but 
no follow-up action till today has been taken 
either by the Central Government or by the 
State Go\ -ernment or by the University. 
From this attitude vvc find and also the 
Report says from 1964 till today the Zonal 
Council did not meet. Where is the 
machinery for implementing the national 
policy on the safeguard of linguistic 
minorities? There is no such machinery. 
Once in a year, on the floor of Parliament we 
all assemble and talk long things. After that 
we leave, go home and sleep. This way no 
problem can be solved. The other day we 
were discussing the problems of the 
Scheduled Castes and Scheduled Tribes. The 
same th ing  happens every time in all cases. 
I think we cannot solve this type of problem 
So, it will be my request to the Home 
Minister that the recommendations of the 
Commissioner must be made mandatory and 
there must be an institution for the 
implementation of the recommendations of 
the Commissioner for Linguistic Minorities. 

Then. Sir. another thing. In this connection 
one of the most important safeguards 
re la t ing  to linguistic minorities pertains to 
education. Unless the Government of India  
comes forward with financial assistance, the 
State Government would not be in a position 
to implement them. Such a view was once 
expressed by another State Government also, 
it has been mentioned in this connection that 
one of the important safeguards relating to 
linguistic minorities pertains to education for 
which it is presumed the State Governments 
are already subsidised in one form or 
another. However, the point now made by 
the State Governments is an indication that a 
clear direction may be given by the 
Government ol India  as to how this prob-
lem has to be tackled in future. So, Sir, this 
responsibility of safeguarding the l igh t s  of 
linguistic minorities must be taken over by 
the Government of India and for that purpose 
I t h ink  education must be nationalised. 
Thank you. 

SHRl P1TAMBER DAS (Uttar Pre 
desh) :  Sir, when the earlier Report of th 
Commissioner was being discussed in th 
House last year, some Members pointe out 
some cases of non-implementation < the 
recommendations. Today also We lin that 
the same things were repeated by tt two 
previous speakers. It would be belli if. 
while replying to this debate the ho 
Minister is able to tell us what efforts J the 
Government make to get those com 
laints,  wh i c h  were pointed out lasi year, 
r moved. Implementation report of thos 
suggestions   would   be  useful. 

SHRI       K.      CHANDRASEKHAR^ 
( K e r a i a ) :  Mr. Vice-Chairman. Sir, this r 
port of the Commissioner for Linguist 
Minorities in the country is being discu' ed 
every year in Parliament. At the outs I 
may say that this is one of the most ir 
portant of reports thai this House can pt 
sibly discuss because this concerns nation 
integration. Sir, the most importa facet of 
national integration education, and the 
purpose of educatic the fruit of education 
has got to he weigh with the results, 
namely, appointment some service. Sir, in 
this country, by ai large, recruitment to 
public service is l only means of getting 
employment so i as these things are 
concerned. In sevei States you have got to 
depend upon ei ployment under the State 
Government ar therefore. Sir, rightly, this 
report has tri to project what has been 
done in the fiel of education and in the 
sector of recru ment  to  public  services. 

Sir, every year recommendations ; made 
and this year also in this report c< tain 
recommendations are made. The 
commendations are undoubtedly good far 
as they go, but we are concerned w the 
implementation of these recommen! tions. 
' 
[Mr.  Deputy   Cluiirman  tn the Chair] 

Reading through the last pages of  
report, Sir, titled, "The Summary of I 
plementation of Safeguards" I cannot 1 
think, that it is more or less a summ; of  
the   non-implementation   of   safeguat 
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because what that Chapter has been able to 
tell us has heen more or less what has not 
been implemented. No doubt there are certain 
things which have been implemented and we 
welcome them. Hut in a large sector there is 
non-implementation. In a large number of 
Slates there is non-implementation. May I 
Know from the hon'ble Minister as to whal 
exactly is the machinery for implementation 
except persuasion? S:r. to a large extent 
persuasion has got to succeed particulariv 
when matters are taken up in Conferences of 
Chic!' Ministers. But I suggest. Sir, that in 
this field of linguistic minorities there be 
enacted a Central legislation as also State 
legislations. By and large, today we proceed 
on the basis of administrative and executive 
orders. Sir, I am happy to say it on the floor 
of this House that even thougn there are 
deficiencies and defects, my Stafe of Ke ra la  
is one of the Slates wh i c h  have sincerely 
implemented some of these suggested safe-
guards for the linguistic minorities. That is 
because a succession of Governments an.! a 
succession of sincere, honest officers in 
charge of the job have thought it fit to see (hat 
the implementation of the safeguards is really 
fulfilment of a national purpose, and that 
national role will have to be played in that 
particular State. Sir, even in the State of 
Keraia there are certain deficiencies w hich 1 
may point out, so far as one linguistic 
minority is concerned. That is a deficiency 
that exists not only in Kerala but also in 
several other States in the country. I am 
particularly referring to the claims of the 
Konkani-speaking population in Kerala and 
in other States of the country. The Konkani-
speaking population is a very energetic force. 
Wherever they have gone, they have been 
able to capture the business fields and in the 
fields of commerce, they have been able to go 
to the top. But it is very tragic that there is no 
educational medium so far as the Konkani-
speaking population is concerned. ] find from 
this Report that the contention of the Central 
Government, when its attention was drawn by 
the Kerala Government, was that there was no 
script for the Konkani-language. To an extent, 
it is true. But 1 find from the very same 
Report that in the State 

of Maharashtra, the Governmert c rashtra 
have agreed to open K.onk: ols   if   
sufficient   number   of   stud forthcoming.     
The   devanagari   sc been      recognised   
as   the   script Konkani     language   by   
their    Al Conference,   etc.       Therefore,   
thi tions of the people speaking Konl w 
here  in   the  country  should  be responded   
to.     Tn      the   same Kerala there is what 
is known as 1 speaking  population.    There  
is  a notion so far as the border area c gode   
is   concerned   that   it   is   a minority  
area.    It  is not.    ft is e a Tulu minority 
area.    By and lar are   some   Konkani-
speaking      pec some Kannada-speaking 
people als also  has  not  got  a  script.    But  
r hare   more   or   less   accepted   the script  
as  the  script for Tulu.    T the   aspirations   
of -the     Konkani-population and (he Tulu-
speaking pe in my Stale of Kerala and in 
varie States     wherever     such  populatic 
should be fulfilled by giving then ties for 
education in their own lant. 

Sir, one very disheartening thin Report is 
regarding the State o Nadu, ft is wrong on 
the part of tl Nadu Government if they 
think th Nadu is for Tamilians, f do nol that 
they think so, but if they thi would say they 
are wrong. The of Tamil Nadu for 
Tamilians c; encouraged. I would appeal to 
the ment of India to see that this conce 
encouraged  in  that State. 

 
Going through this report I I facilities for 

education in Hindi. > Malayalam and 
Telugu have bee down every year. And 
even in under review facilities for educa 
these languages have gone down, fore, it 
should be seen through ir of negotiation and 
advice lhat Tan properly provides adequate 
facilitie the minority languages and 
minorities in  lhat  State. 

 

One important suggestion that 1 made in 
this report in regard to ths ment   of  Slate   
services   is     that 
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[Shri K. Chandrasekharan] ledge of the 
State official language should not be a pre-
requisite for recruitment to State services 
and option of using English or Hindi as a 
medium of examination should be allowed. 
A test of proficiency in the State official 
language should be held during the period of 
probation. I think that this suggestion is a 
welcome suggestion and needs 
implementation. But I would only ask the 
honourable Minister how this is proposed to 
be implemented. A working knowledge of 
English so far as probably the South Indian 
States are concerned, and Hindi or the State 
language and a fairly good knowledge for 
conversational purposes at least of the State 
language', should be ordinarily considered 
adequate for recruitment to the State set-
vices. Unless this portion of the report on 
this particular suggestion is implement ed, I 
should think that we will be rather very far 
away from the position of really 
implementing the safeguards for linguistic 
minorities. 
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"(1) Any section of the citizens residing 

in the territory of India or any part thereof 
having a distinct language, script or culture 
of its own shall have the right  to conserve 
the  same." 

"347. On a demand being made in that 
behalf the President may, if he is satisfied 
that a substantial proportion of the 
population of a state desire the use of any 
language spoken by them to be recognised 
by that State, direct that such language shall 
also be officially recognised throughout 
that State or any part thereof for such 
purpose as he may specify." 

 

"Every person shall be entitled to submit 
a representation for the redress of any 
grievance to any officer or authority of the 
Union or a State in any of the languages 
used in the Union or in the State,  as  the 
case  may  be." 
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MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
three minutes past five of the clock 
till eleven of the clock on 
Wednesday, the 28th November, 
1973. 
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